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‘THE INDUSTRIES (DEVELOPMENT AND CONTROL) BILL, 1949
PARLIAMENT OF INDIA ,

REPORT oF .THE SELECT COMMITTEE ON THE INDUSTRIES (DEVELOPMENT AND
CoNTroL) BiLL, 1949.

We, the undersigned, members of the Select Committee to which the Bill
to provide for the development, regulation and control of certain industries
was referred, have considered the Bill and have now the honour to submit
this our Report, with the Bill as amended by us annexed thereto.

In view of its importance we have given this Bill our most anxious
consideration and have also taken into account a considerable body of evidence
placed before us and the industrial policy of Government.

Clause 1.—We have eliminated the word ‘‘control’”’ from the Bill as far
us possible and the Short title of the Bill bas also been amended for the same
reason.

Clause 2.—The wording has had to be slightly modified to be in keeping
with item 52 of the Union List in the Seventh Schedule to the Constitution.

Clause 3.—We prefer the expression ‘scheduled industry’’ to *‘controlled
industiy’’. We have also excluded from the scope of the Bill factories employ-
ing less than 50 persons, if power is used and employing less than 100 persons,
if otherwise.

Clauses *4 to 6.—These clauses are new and provide for the establishment
of an independent Central Industries Board, to which will be assigned the
function of granting or refusing licences under this Act and also of ensuring
that powers of control vested in the Central Government are exercised after
investigation by this body.

Clauses 7, 8 and 9.—We think it proper to omit references to conditions like
those relating to equipment and technique.

The power to revoke, vary or amend any licence should, in our opinion, be
exercisable only if the licensee has failed without reasonable cause to establish,
or to take effective steps to establish, the undertaking within the prescribed
period, and there should be no question of revocation after effective steps have
been taken for bringing the undertaking into existence.

Clause 10.—We think that the expression *‘‘substantial expansion’’ should
be defined suitably in the Bill itself. ' -

Clause 11.—In our opinion, a person aggrieved by any order of the Board
should have the right to appeal to the Central Government. We also feel that
it should be open to the Central Government to revoke any licence granted by
the Board before effective steps are taken to establish the industrial under-
teking, if the Central Government thinks it necessary so to do.

Clausc 12.—This new clause provides for the exercise by the Board of all
the powers and functions of the Controller of Capital Issues, in so far as they
ctoncern any scheduled industry. In our opinion, such a provision is desirable

Chapter 1V.—While we feel that the Central Government should have the
power to issue directions to regulate production, distribution and prices, we
think that ther power should be exereisable only when it is necessary in the
public interest and that the necessity for such control should be established
after a proper inquiry by the Industries Board. Consequently, we feel that
the industries specified in the present Schedule should be split up into two
groups and that, in respect of the industries specified in Part II of the Schedule,
the provisions contained in Chapter IV should not normally apply.
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Clauses 15, 16 and 17.—The circumstances in which the Central Govern-
ment may cause investigation to be made into certain industries or under-
tukings are now specifically set out and the powers of control which may be
exercised by the Central Government are made available to that Government
only after a full investigation by the Board. The power of the Central Govern-
ment to take over direct comtrol of industrial undertakings is now restricted
to cases where mismanagement is proved and the Industries Board has approv-
ed of the action to be taken. This procedure should, in our opinion, serve to
free industries from any fear which may be legitimately entertained by them
with respect to the scope of Government control.

Clause 18 provides for the co-option of persons by the Industries Board to
assist it in the discharge of its duties.

Clause 19.-—We have providéd that the Bodrd in granting licences should
be guided by the instructions that may be issued from time to time by the Cen-
tral Government on questions of policy.

Clause 20 is the usual clause authorising statutory bodies to cnforce the
attendance of witnesses #and compel the production of docurnents.

Clause 25,—We have inserted s provision on the lines of section 101 of the
Factories Act, so that clause 24(2) does not cause undue hardship in certain
cases.

Clause 32.—This clause, inserted ex-ubundanti cautela, sceks to affirin that

c]);;her Central laws relating to any scheduled industry are not affected by this
itl. :

The Schednle.—The industries specified in the Schedule to the original Bill
have now been divided into two Parts, the provisions in Chapter IV being
made applicable only to the industries specified in the first Part. This division,
coupled with the power to transfer an industry from one Part to the other or
to make some or all of the provisions of Chapter 1V apply to any industry
in Payt 1I on a Resolution passed by Parliament in this behalf (see clause 22)
should enable the Central Government to act under this Act iri suitable cases
without ‘'fresh legislation.

Incidentally, we have udded ‘‘Vanaspati” as an additional iteln to the
Schedule. .

2. The Bill wns published in Part \ of the Gazette ; '
Mach ot 7 a ot the (Gazette of India, dated the 26th

3. We think that the Bill has not heen so altered as to require cireulaticn,
and we recommend that it be passed ns now amende-l.

BYAMA PRASAD MOOKERJEE
*H. V. KAMATH
KHANDUBHAI K. DESAI
_ LAKSHMI KANTA MAITRA
TEK CHAND
' *K. T. SHAH
' RAM NARAYAN SINGH
*BISWANATH, DAS
T. A. RAMALINGAM CHETTIAR
*R. N. GOENKA '
JASPAT ROY KAPOOR
P. D. HIMATSINGKA
B. L. SONDHI
*K. CHALIHA N
] *PADAMPAT SINGHANIA
New Drvrhi;
The 10th February, 1950.

. *Subject to & Mintite of Disdent.
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MINUTES OF DISSENT.
I

1. We regret we ure unable to concur with our colleagues of the Select Com-
mittee, and have to write a minute of dissent.

2. The Bill to provide for “‘the development, regulation and control of certain
industries”” was introduced with ‘the avowed object of implementing the Indus.
trial Policy, announced by the Government of India on April 6, 1948. The
immediate aim of that policy was, inter dlia, ‘‘to promote a rapid rise in the
standard of living of the people by exploiting the latent resources of the country,
increasing production, and offering opportunities to all for employment in the
service of the community.”’ More specifically this aim was expressed to be “the
expansion of production, both agricultural and industrial and in particular of the
production of capital equipment, of goods satisfying the basic needs of the peo-

ple, and of commodities the export of which will increase earnings of foreign
exchange.”’

3. With this end in view, the Industrial Policy, approved by the Legislature,
and recognising the existing circumstances, had limited the direect interventiom
of State Enterprise to a few specified cases of vital industries, particularly
those concerned with the-country’s defence; while, for a much larger number of
specified industries of national importance, it allowed private enterprise to func-
tion, subject to the overriding needs of control and regulation, as well as develop-
ment in the collective interests of the country.

4. Though leaving private enterprise to function in these cases as heretofore,
the Industrial Policy approved by the Legislature had made it clear that ‘‘The
State will also progressively participate in this field; nor will it hesitate to inter-
vene whenever the progress of an industry under private enterprise is unsatis-
factory,’. After illustrating the directions in which the State had nlro;ady com-
menced collective enterprise, it was clearly provided that in the specified large
senle industries of national imiportance, planning and regulation by the Central
Government was necessary in the national interest. This planning and regula-
tion was considered to be J)articulsrly needed in regard to the location of any
of those industries governed by factors of all Tndia 1mport§nce., or where consi-
derable ‘technical skill was required, or where 14rge scale investment of capital

.needed.

5. The Bill, us originally introduced and referred to the Select_Committee.
sought to bring under central control the de_velopment and regulation of these
industries, which affect the economic well-being of the country as & who'e. and
the development of which must be governed by economic fftctom of_ull ]'n(.]m
importance. The device of licensing all new under-takings in those industries
was ndopted to ensure proper planning and sound de@]opmgntz 80 as to m'a.ke'
for a balanced and co-ordinated growth. At the same time existing undertakings
in these industries were to be registered. so as to facilitate the entire group
keeping in step fot an all round growth following n preconcerted pjan.

6. The Select Committee has, however, overlooked or undgrra'ted these basic
objectives underlying the measure, and ma.dg changes which, in _our judg-
ment, moke the measure far from su_tlsfacfory. ‘Tl}e majority seem
to us to have been unduly influenced by ‘‘certain strong criticisms levelled against
this Bill"” by obviously interested quarters. They have. therefore, agreed to.
minimise control, and even to exclude it from the tit'e of _tl_le Bill. We consi-
der, however, that this deference shown to the sensitiveness of certain
persons’’ prone to take offence whee'_e none may he 'mennt. gravely militates
noainst the verv object the Bill was introduced to achieve. All the conseauen-
tinl changes and modifications, whether verbal or of substance, are accordingly
unaceceptable to us.
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7. Yet another important change of u fundamental character introduced by
the majority of the Select Committee concerns the estabhshm'e‘nt of an
“‘independent Industries Board’' by two new clauses 4 and 5. To this new
creation is to be assigned the task of granting or refusing licences, and the
exercise of a measure of control not vested in the Central Government. Pre-

sumab'y the Board will make & semi-judicial enquiry before granting or refusing
license, or exercising control in particular cases.

8. Apart from the fact that this is a needless addition to the existing
machinery, we fear the interposition of such an authority lead only to delay and
defeat of the basic objective of such legislation. There is already at work n
Tarift Board, which, though ad hoc today, is likely to be a permanent orguni-
gation, functioning as an integral part of our economic set-up. That Bmp'd
investigates the claims of specific industries for fiseal or other protection, with
a view to edequately safeguand and ordered development of the industry
concerned. The Bill as it has emerged from the Select Committee, overlooks
this aspect of the cuse almost entirely, and ignores the need for control and
regulation of certain industries the growth and expansion of which is brought
about at considerable cost to the community.

9. Besides the Tariffi Board, and its function of investigation into the
.claims. of given industries for fiscal or other proteetidn cr assistance, there is,
according to this very Bill, an Industrial Advisory Couneil,. The function
of that body, somewhat indefinite and uncertain in the origina! Bill, is made
a'most superflous from (hé point of effectiveness, by the addition of the
Industries Board.

10. While providing for licensing and registration, the Bill, as reported by
the Belect Committes, unnecessarily restricts the use of these devices, and the
«conditions for their exercise ensuring efficient equipment and up-to-date
technique. We consider this modification unfortunate for achieving the main
purpose of the Bill, and would like to make these powers and conditions for
their exercise more ample than in the original Bill.

T1. The power, moreover, to revoke, vary or amend the license has been
made, exercisable only if ‘“The Licensee has failed, without ressonable canse,
to establish . . . the undertaking within the prescribed period”” No mention
is made of the need to revoke or modify the license where the private owner
has been found guilty of gross mismanagement, or where the conzerr. could®
only succeed, if some cther aid from the State is provided. We consider this
a serious- omission, and ought to be rectified, since we consider that more
-enterprises fail, or retard the planned development on the nationul economy -
through inismanagement than through all other factors combined.

12. Further, we are of th~ opinion that there has been a risconception of
the -basis of our national economy. ‘‘Our economy’’ it is stated, ‘‘being
essentinily based on private enterprise any measure of regulation, which
threatens unduly to sap or restrict the scope of such enterpiise, may defeat
its own putpose’’. The leading characteristic of our existing economv is
“‘mixed”, not essentially state or exclusively private enterprise.  The
apprehension, therefore, voiced in the remark quoted is out of place.

13. The majority has in this, as in other Chapters, been unduly swayed by
the criticism of clauses 7 to 10 from interested guarters, and made conc'eﬂsion‘s
to them to thg grave prejudice of the measure they were required to scrutinise.
While conceding to Government the power to ‘‘regulate production, distribu-
1_.10:1 and pnc.es", they would allow such power to be exercised only when it
is necessary in the public interest; and the necessity for ssh control should
be' esta.bhshe.d after a proper enquiry by an independent.-body like the Indus-
tries Board.” We regret we cannot see the force of thus limiting Stnte
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authority in this particular regurd. And if the major premise with which they .
started be granted, viz., that the basis of our economy lies in private enterprise,
the chances of such an enquiry by a so-called independent Board doing justice
to the national interests when they conflict with private enterprise will be re-
mote indeed.

14. Substantially the same logic applies to their observations regarding
Clauses 16-18. These relate to the circumstances under which the Central
Government could order investigation into the conduct of particular under-
takings, and exercise the control vested in them. The interposition of a
judicial investigation beforc Government exercise their legal powers even for
the interim period is likely to result in avoidable frustration of the ultimate
aim of this legislation. If & parallel may be quoted in this behalf, it sometimes
happens the Reserve Bank of India is asked to conduct investigetion into the
conduct of a given hank. But, at the same time, Governinent impose restric-
tions on the operations of the Bank whose affairs are being enquired into by
the Reserve Pank. In the case of any industrial undertaking, if preliminary
investigation of the type suggested in the majority report is a condition
precedent to any control being exercised by Government, little good would
result from the entire procedure. If control is to be effectively exercised by
Government, even during the interim period, it must be categoric and un-
conditional, being within the sole discretion of Government.

15. No mention is made in the Bill, either in its original, or in its amended
form, of the claims and the role of labour in the development of industries.
Nor is the treatment of labour made in any way a condition of licensing, or
otherwise controlling and regulating an industry, or an undertaking within an
industry. We consider this a fatal omission, and hope to see it duly rectified
at the first opportunity.

16. The divisions of industries selected for purposes of this Bill into two
groups is unnecessary and misleading. In fact, in the original statement of
Industrial Policy as well as in the Bill as originally introduced in Parliament
and referred to the Select (Committee, the industries now divided into two
groups in the Schedule to the Bill. were all grouped together. The division in
the Select Committee is brought about in the desire to minimise Governmental
control over those industries. Under modern conditions all industries, and in
fuct all economic processes, are closely interconnected and interdependent. Any
division or classification of this type can only be artificial, and create more prob-
lems than solve them. A uniform policy for the control and regulation of all
important industries of a national character would be much more eftective than
the kind of differentiation suggested by the Committee.

K. T. SHAH.

H. V. KQMATH.
NeEw DELni;

The 10th February, 1950.

II.
REPUBLICATION NECESSARY.

The Bill has been materinlly changed by the Select Commitfee. In the
result we have 381 sections in place of 18. A new powerful and permanent
machinery in the name of the Board of Industries has been devised and added
to the frame work of the Bill with very important and essential powers. The
Advisory Council in clause 5 of the Bill re-appears both in theory and substance
merely an advisory body shorn of its important functions and power in clause 20



of the Sglect Committee Report us different from those: in the Bill. The
Schedule in the Bill is agnin divided into parts I und II eliminating govern-
mental interference in part ‘‘I1'" coufining limited and defined powers of inter-
ference to part "I’ of the Schedule, viz., mismanagement. Even this has been
circumseribed by two statutory references to the board. A giant has thus been

converted into a pygmy in miniuture. I consider these changes as substantial
and needs republication.

RETARDING NATTIONALISATION BY PROVINCIAL GOVERNMENTS

Another important question that should agitute public mind is that the Indus-
tries (Development and control) Bill has been referred to the Select Committee
accepting its-underlying principle to control certain private enterprises in accor-
dunce with Government’s industrial policy resolution of the 6th April 1948. The
Select Committee has gone in its own way to put its spoke on the wheel of
nationalisation making it difficult for I’rovincial Governments and other quasi-
(tovernmental institutions themselves to start any new enterprise. Thus have
they roped in industries started by Provineial and State Governments as also the
industries sturted by or to be hereafter started by corporations such as those of
the Damodar Vallev or of the Corporations of Culgutts, Mndras and Bombay
putting all these State enterprises ou par with private eunterprises. In the
result, n Bill introduced to control private industries by the Union Govern-
ment sets up a statutory Board and what is more prostrates all the enterprises
started by the Government of India, the Provincial and State Governments as
also of corporations and local bodies under the control and registrution of the
statutory Board. Development of industries is a TProvingial responsibility.
Indian constitution has centralised powers in itself. This legislution dives into
further depths making it difficult for State and Provineial Governments and
corporations to carry on a programnme of nationalised industries. Provisions here
are wide enough to cover within it the constitution ¢ven of a multi-purpose sslt
society by n State Government to be started only with a license and sanction
from the Board constituted under the scheme even though constitution of such
societies is exclurively given to the States in the constitution.

THE INDUSTRIES BOARD

The Board constituted in terms of chapter 11 is a costly machinery, impli-
cations of which huve neither been calculated nor realised. If this costly
machinery is to be perpetusted why then a Triff Board? Duplication, besides
being costly, leads to file work, delay and difficulties. The qualifications laid
down in clause 5 are bound to lead to the appointment of industrialists in which
case the industrialists ure to control industries.of the Union, States and Corpore-
tions. This scheme therefore leads one to the vicious process of ending in the
controlling of national enterprises in its resolve to control private enterprises.
Me thinks®government, at present, have neither the machinery nor the noces-
sary technical personmel to undertake the responsibility contemplated in sub-
clause 2 of clause 17. A threat, without ability to enforce. demoralises the
giver as also the person to whom it is tendered. "his is fully reflected in the
Government’s announcement to take up the Vizagapatam shipyard ending in the
demand of the company for protection and subsidy. Powers in the Bill ought
to be delegated to the Tariff Board for the time being. If the¢ appointment of
a Board becomes imperative, persons to be appointed should be made to disclose
all their assets before their assumption of office. Under the Government of
India Act of 1935 it wus the responsibility of Finance Ministry to examine the
financial implications of a Bill. Such a procedure is necessary even in the centre
speciully in case of all such Bills. Considered from any point of view, 1 feel this

costly machinery is unnecessary and is bound, very soon, to develop into » graded
. heirarchy as soon as it sets its foot in motion.

'
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) Clvguses 7 and 8 impose registration of existing industrial undertakings and
licensing of new ones. No new undertaking could be started under clause 8
without a licence. "Old undertakings shall be registered within six months of
the commencement of this Act. Clause 10 insists upon licensing of substantial
-expansion. Kpowing as we do the slow process of secreturint work, necessary it
is to fix a period c.g., two months within which registration or licence or both are
to be completed. If this is not possible, objections against its approval and
license should, at least, be intimated within this period. In the absence of one
or the other, the party should be left free to begin construction of the under-
taking as if registration was being made and license as being given.

In clause 8 of the Bill a factory has been defined as one engaging 50 or more
workers in any of these scheduled industries. Any small industry for manufac-
ture of salt or of iron or steel parts or sugar or country-made sugar are bound to
fave 50 or more workers every day during:the season to come under the purview
of sub-clause (c) of elause 3 5o as to necessitate registration and licensing. Difficult
it is for such a small industry to spend time and money in New Delhi to secure
registration and license. Provisional sanction of the Provincial (Goverument or
of the provineial board of industries, in such cuses, is a necessity. Represen-
tation and appeal against the decision of the Board for such small industries is
equally a difficult. and costlv process. Provincial Governments or the provin-
cial ‘board of industries be, under the circumstances, authorised to deal with
such smaller cases.

BISWA¥ATH DAS
New Derni,
The 10th .February, 1950.

IIT1

Clause 8(b).—The definition of owner is very vague. The vesting of ulti-
mate control over the affairs of an undertaking cunmot be determined except by
a process of law.

C'lause 5(1).—The qualificutions prescribed for appointment as a Chairman
or a member of a Bourd of Industries is so vague that an enumeration of these
vy . . L] N
qunlifications can be omitted.

Clause 5(2).—1t is not necessary that the members of the Board need be, to
begin with, whole time members. In view of the fact that it would cost the
.exchequer Rs. 1,20,200 and also in view of the fact that the Board might not
have enough work to start with, it might be constituted with persons who have
other work to do. Omission of this sub-clause would leave the matter open.

Nlause 5(8).—The language of this clause is capable of being improved upon.

(lause 8.—A provision making it incumbent on the Board to make n deci-
sion about an application for a license either for the epening of a new undertaking
“or for making substantial additions to an existing undertaking within a period of
six months from the date of receipt of the application, would be desirable.

Clause 10.—The wording of the explanation is unhappy and would lead in the
working of this mensure to friction and also to judicial interference.

Clause 15.—A saving clause stating ‘‘nothing in this section shall be deemed

to prevent the Central Government from referring any or all of the matters

_referred to in sub-clnuse (1) to the Tariff Board or any other authority exercising
similar functions’* should be included.



Clause 22.—May be omitted. The transfer of industries from Sehedul.e
Part II to Part I can best be effected by a parliamentary amendment of this
measure.

Schedule Part 11.—Add ‘‘Bicycles’’ to the list.
R. N. GOENKA
New DELHI,
The 10th February, 1950.

Iv

The Bill has been conceived with the best of intentions and it is hoped
that achievements under the Bill when passed into Law will be commensurate
with the expectations. With the necessary finance and skill it will be time to
think of taking up various industries in Schedule II as “{ell, but we are lacking
in expert personnel and finance in running our existing industries.

Tea, which is the chief industry of Assam has been giving valuable dollars
to the Government of India. The industry is carrying on the business efficient-
ly and has so far not fallen to any of the unapproved ways. It is controlled
in everyway from cultivation to manufacture. The existing tea estates are
registered and licemsed by the Tea Licensing Committee, no new tea estates
can be started, and export of manufactured tea is controlled and even internal
production is limited.

The extension of existing tea estates is permitted under very rigid condi-
tions, even upfooting and replanting are allowed only under certain terms.
The planting of tea seeds are to be reported to the Licensing Committee and the
distance at which seeds are put in the nursery is to be reported also. The
number of seedlings uprooted and the purpose for which thev are utilised is to
be noted and reported.

Further, factories of tea estates are to be registered under the Factories
Act and the Central Excise has rigid control over clearances of manufactured
tea from the factories. It will be a misfortune, that even after this, the

industry is still further to be controlled. T am strongly against inclusion of tem
in Schedule IT. .

KULADHAR CHALIHA
New DeLm], '
The 10th February, 1950.

v

CHAPTER II
INpusTRIES BOARD

Clause 5.—The constitution of the Industries Board should be so amended
us to include at least half its members to represent industry. It should be
autonomous but not a whole-time body because the number of applications
coming before it for licensing even if it (licensing) is retained in the face -of'
cevere criticism ngainst it, is ‘not likely to be such as to warrant the appoint-
ment of a permanent whole-time board.

CHAPTER III
PROVISIONS APPLICABLE TO SCHEDULED INDUSTRIES GENERALLY

3

(Clause B.—There should be no provision for licensing of any undertaking.
Powers may, however, be vested in the Government of India to prohibit the
establishment of any of the scheduled industries in the Union or any
specific territories for a period not excceding 12 months at a time. This
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power will enable the Government to prohibit the establishment of an industrial
undertaking if it be found that there is no scope for the establishment of further
similar undertakings either anywhere in the Union or in the specified area or
areas. This method will evidently help the Government in regulating the
development of scheduled industries without the usual effects attendant on
the system of licensing.

The proviso to this clause automatically goes. In case, however, lieensing
is retained, the Central Government should refer the applications of the Provin-
cial (Governments also for the establishment of a new industrial underbtaking to
the Industries Board.

('lause 8(2).—The board should have no power to impose any other eonditions
excepting those of location and size in granting a licence.

~ Clause 9(2).—The following proviso to this sub-clause should be added:
“*Provided that such variation or amendment would not prejudice the interests
. of the licensee’’.

Sub-clause (2) of clause 11 authorising the Central Government to revoke:
the licenses granted by the Board should be deleted.

Clause 12, is not at all necessary and should be deleted.

Clause 18.—Power of Inspection.—The officer to be authorised by the
Central Government for this purpose should not be of a lower position than a
first class magistrate.

(a) The power to enter and inspect any premises should be exereised after
due notice. '

(b) and (c). The person to be examined should be the one nominated by the
company under Clause 23. No other person need be exsamined because that
would lead to unnecessary harassment.

CHAPTER 1V
SPECIAL PROVISIONS APPLICABLE TO SCHEDULED INDUSTRIES IN PART
* I oF THE SCHEDULE .

The powers under Clause 15 of this chapter for the causing of investigation
should be confined to cases where there is definite evidence to show that any
of the circumstances enumerated under sub-clauses (a) to (e) have been in
existence. The words ‘or is likely’ in these sub-clauses should be omitted.

Further in sub-clause (1) of clause 15, the words ‘is of opinion’ should he
substituted by ‘as definite evidence, and is satisfied.’

, Clause 16.—It is not mentioned as to who bears the Jpss in case the orders

/" of the Central Government to an industrial undertaking are misdirected and
land it in substantial loss. It is patently unfair to the industrial undertaking
to order things to be done which may result in loss and which it cannot recover
from the authority causing those orders to be carried out. .

This applies with even greater force to the various provisions of Clause 17
which virtually amecunt to nationalisution without payment of any compensa-
tion. The question of .payment of cempensation being admissible in a court
of law under Article 24 of the Constitution of India. the responsibility of the
Government in regard to this matter shou!d be fuily considered before electing
these provisions.
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CHAPTER V
MISCELLANEODUS -

Clause 20.—Constitution of the Advisory Council.—A patt from the Central
Advisory Council, there should also be Advisory Councils for each of the indus-
tries in the Schedule. All the Advisory Councils shou!d have their members
nominated by. the industry or the industries conszerned.

The word ‘control’ from the last line of sub-clause (d) should be deleted.

Cluuse 28.—Penalties.—The provision ‘relating to imprisonment should be
deleted. The fine should not exceed R«. 2,000/- and in case of continuing
contravention should not exceed Rs. 50/-. )

Clause 28 should be deleted. The (Government servants always enjoy
immunity. Special provision for the same is not necessary m the Act which
may have the effect of lenving the aggrieved party without recdurse to a court
-of law.

Clause 29.—Power to make rules. 'T'he rules to be framed should not only
be previously published. but, views on the same should be specifically invited
from the industries concerned.

With the exception of sub-clause (n) of sub-clause (2), it should be made
-clear that the Government shall consult the Advisory Council and Councils ns
laid down in Clause 20(8) (b) in making the rules.

(d) Phe registration fee should in no case exceed Rs. 50/-. This should be
laid down in the Act itself.

(h) should be:deleted. .

b (1) This comes under the Indian Companies Act and should not find place
ere. '

(j) Care should be taken to see that these periodical reports are kept to
the minimum and are uniform in respect of the various authorities.

PADAMPAT SINGHANIA
New DELHI, .

‘The 10th February, 1950.



THE INDUSTRIES (DEVELUPMENT ANV REGULATION) BILL, 1949
[As AMENDED BY THE SELECT COMMITTER] )

(Words side-lined or underlined indicate the amendments suggested by lhe
Committée; asterisks indicate omissions)
A
BILL
to provide for the development and regulation * of certain industries.
* * * * '
B it enacted by Parlisment as follows: — .
CHAPTER 1
PRELIMINARY

1. Short title, extent and commencement.—(1) This Act nuy be culled the
Industries (Development and Regulation) Act, 1950.

(2) 1t extends to the whole of India except the & State of Jaminu and Kashmir,

(3) It shall come into force on such date as the Central Government may,
by notification in the Official Guzette, appoint in this behalf.

2. Declaration as to expsdiency of contrel by the Union.—-it ix hereby
declared that it is expedient in the public interest that the Union should take
ander its control the * * industries specified in the Schedule.

3. Definitions.—In this Act, unless the context otherwise réquires.—

(a) “‘Advisory Council” means the Advisory Council constituted under
section 215 .

(b{ “‘Board”’ means the Central Industries Board established by the
Central Government under section 4;

{(c) ‘‘factory’’ means any premises including the precincts thereof—

(1) whereon fifty or more workers are working, or were working, on
any day of the precedmg twelve months, and in any part of which «
manufacturing process is being carried on with the aid of pow er, or is
ordinarily so carried on; or

(#i) whereon one hundred or more workers are working, or weve
working, on any day of the precedmg twelve months, and in any part
of which a manufacturing process is being carried on mthout the aid of
power, or ix ordinuarily so carried on;

(d) “‘industrial undertaking’’ means any undertukmg pertaining to =
scheduled industry carried on in one or more factories by Aany  person or

authority including Government; .

(e) ““notified order’’ means an order notified in the Officinl Gazette;

(f) “‘owner”, in relation to an industrial undertaking, means the person
who, or the authority which, has the ultimate control over the affairs of the
undertaking, and, where the suid affairs are entrusted to u manager or
managing agent [as those expressions are defined in the Indian Compames
Act, 1913 3 (VII of 1913)] “such manager ox mﬂnugmg ngent shall be deemsd
to be the owner of the undertaking;




2
(g) ‘‘prescribed’’ means prescribed by rules made under this Act;
(h) ‘‘Schedule’’ means the Schedule to this Act; .
’ (i) ‘“‘scheduled industry’’ means any of the industries specified in Part-
I or Part IT of the Schedule. :
CHAPTER II
CeNTRAL INDUSTRIES BOARD

4. Establishment of a Central Industries Board.—The (entral Government
may, by notification in the Official Gazette, establish a Board to be called the-
Central Industries Board, for the purpose of exercising such powers and dis-
charging such duties’as may be assigned to the Board by or under this Act.

' B. Oonstitution of the Board.—(1) The Board shall consist of a Chairman
and two other members, all of whom shall be appointed by the Central Govern-
ment from among persons appearing to it to be persons who have had wide-
experience and shown. capacity in industrial, commercial, technical or judicial
mutters or in adrinistration. '

() Every member of the Board shall render whole time service to the Board
and shall hold and vacate his office in accordance with the terms of his appoint-
ment, and shall, on ceasing to be a member, be eligible for reappointment :

Provided that any member may at any time, by notice in writing to the:
Central Government, resign his office.

(3) Before appointing a person to be a member of the Board, the Central,
Government shall satisfy itself that that person will have no such financial or
other interest in any scheduled industry as is likely to affect prejudicially the
discharge by him of his functions as a member of the Board, and shall also-
satisfy itself from time to time with respact to every member shat he has no such
interest; and any person who is, or whom the Central Government proposes to
appoint to be, a member of the Board shall, whenever required so to do, furnish
to the Central Government such information as may be considered necessary
by the Central Government for the performance of its duties under this sectjon.

¢4) No act done by the Board shall be questioned on the ground merely of"
the existence of any vacancy in, or any defect in the constitution of, the Board,

6. éppointment of officers.—The ('entral Government may, on the recom-
mendation of the Board, appoint as many officers as may be necessary, to dis-

CHAPlER IIT

PROVISIONS APPLICABLE TO SCHEDULED INDUSTRIES GENERALLY

.. 7_‘ Re.gist.rati‘on of existing industriaj undertakings.—.(7) The owner of every
existing mdu‘strml undertaking, not being the Central Gicvernment, shail, Wif:hi;l
a p.enoc-i of 8ix months from the commencement of this Aect, register the under-
taking in the prescribed manner. :

(8) The Central Government, shall also ca i i
. ; vt ‘ause to be registe .
franner every existing industrial undertaking of which it isg thergde:;. the same

establish anv new industrial undertakin '
. . . ! -
a hcencf isstied in that hehalf by the Bo%ar?:wept und
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Provided that a Government other than the Cential Government may, with
the previous permission of the Central Government, establish a new industrial

undertaking. : .

(2) A licence or permission under sub-section (I) may contain sucl} eonditions
including, in particular, conditions as to the location of the undertaking and the
minimum standards in respect of size * * * to be provided therein, as the
Board may deem fit to impose in accordance with the rules, if any, made under
section 31.

8. Revocation and amendment of licences in certain cases.— (1) If the Board
is satisfied, either on a reference made to it in this behalf or otherwise, that any
person or authority, to whom or to which, a licence has been issued under
section 8, has, without reasonable cause, failed to establish or to take effective
steps to establish the new industrial undertaking in respect of which the licence
has been issued within the time specified therefor or within such extended time
as the Board may think fit to grant in any case, it may revoke the licence.

(®) SBubject to any rules that may be made in this behalf, the Board may
also vary or amend any licence issued under section 8:. :
*  Provided that no such power shall be exercised after effective steps have
been taken to establish the new industrial undertaking in accordance with the
licence issued in that behalf.

_1&_ Licensing of substantial expansions of industrial undertakings.— 1T
provisions of sections 8 and 9 shall apply in' relation to the effecting of any
substantial expansion of an industrial undertaking * * * as they apply in re-

Tation t> the establishing of any new industrial undertaking.

Explanation.~—For the purposes of this section ‘‘substantial expansion”
means the expansion of an existing industrial undertaking which is of such «
nature as to amount virtually to a new industrial undertaking, but does not in-
clude any such expansion as is normal to the undertaking having regard to its
nature and the circumstances relating to such expansion.

11. Appeals from, and review of, certain orders of the Board.—(J) Any
persoh aggrieved by an order of the Board,— '

{a) refusing to grant him a licence in respect of a new industrial under-
taking, or in respect of any substantial expansion of an industrial under-
taking, or )

(b) revoking any licence under sub-section (1) of section 9, or

(c) varying or amending amy licence under sub-section (2) of section 9,
may within thirty days of the receipt of the order by him appeal to the Central

v

G]overnment, and the Central Government may. pass such orders thereon as it
thinks fit.

(%) Notwithstanding anything contained in sub-section (1), the Cent’ral
Governmept, if in any case it is of opinion that any licence issued by the Board
-}l;nder1 section 8 ;r seci;ionf 10, in respect of any industrial undertaking should not

ave been 1ssued, may, after giving a reasonable opportunity to the -
cerned to be heard, revoke the licence : PP v persons con

Provided that no such power shall be exercised after ‘evﬁectiVe steps h
been tak.en to establish the new industrial undertaking or the effecting I())ﬁf‘ 2?:5
substantial expansion, as the case may be.

12, Power of Board to control isgue of capital with reference to an schedu),
industry.—So long as the Capital Issues (Continuance of Control)yAct, 192511
(XXIX of 1947), 1s-in force, the provisions of that Act shall apply to the fssue
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th reference to any of the scheduled industries as if the Central

’l i i . .
go::fmle;:had by order made under the provisions of section 9 of that Act,

i isc lusion of all others, all the
i the Board to exercise or discharge, to the exc
gg\:':::dand duties conferred or imposed upon the C.entralA Government under
thut Aet which may be so delegated under that section.

18. Power of ingpection.—(1) For the purpeses of ascertaining t,hc. l)OSlf)lO.).l
of working of any industrinl undertaking or for any other purpose nmntloq‘ed ml
this Act or the rules made  thereunder, any officer authorised by the Centra,
Goverament in this behalf shall have the right to—

(«) enter and inspect uny preruises ;

(b) order the production of uny document, book, register or record in
the possession or power of any person having the control of, or employed
in conmection with, any industrinl undertaking; and

(¢) examine any person having the control of, or employed in conveo-
tion with, any industrial undertaking.

() Any officer authorised by the Uentril Government under sub-section (I)
shall be deemed to be a public servant within the meaning of section 21 of the
Indian Penal Code (Act XLV of 1880).

CHAPTER IV
SPECIAL PROVISIONS APPLICABLE TO INDUNTRIES IN PArt 1 oF ScHEDCLE

14. Application of Ohapter.—This Chapter shall apply only to the industries
specified in Part T of the Schedule and the industrial undertakings pertaining
thereto.

15. Power to cause invesigation to be ifixde intd tertain indiistries or
industrial undertakings.—(1) The Central (overnment may,—

(a) if, in respect of any il;duszh'y or industrial undertaking to which
this Chapter applies, it i8 of opinion that— -

(1) there has been, or is likely to be, a  substuntial fall in the
volume of production in resptet of any article or class of articles relat-
able to that industry or manufactured or produced in the industrial
undertaking, axs the ense muy be. for which there is no justification,
huving regurd to the ceonoiuic conditions prevailing, or.

(it) there hus been, or is likelv to be, a marked deterioration in
the quality of wnv articles or clnss of articles relatdble to that, industry
or mrnufactured or produced in thesindustrial undertaking, as the case
may be, which was or is not nnnvoidable, or

(i) there has been, or is likely to be, a rise in the price of any
article or class of articles relatable to that industry or manufactured
or produced in the industrial undertaking, as the case may be, for
which there is no justifiention, or ‘

(iv) it is necessdary to tdke any action provided in this Chapter
for the purpose of conserving any resources of national importance

which are utilised in the industry or the industrial undertaking, as the
case may be, or

(b) if. in respect of any industrial undertaking to which this Chapter
applies, the Central Government is of opinion that it is being managed in
such a manner as is likely to cause serious injury or damage to the share-
holders of ‘the undertaking, or a substantial body thereof, or to the con-
sumers or n substantial body theresf for whom the articles or anv class of
nrticles manufactured or produced thérein ure or is intended,
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by order in writing, setting out the facts, refer the case to the Board for inves-
tigution.

(¥) On receipt of any reference under sub-section (1), the Board shall, after
giving notice in the prescribed muanner to the owner or owners of the industrial
undertaking or undertakings concerned, us the case may be, cause a full and
complete investigation to be made into the circumstances of the case, and a
report- of such investigation and the recommendations of the Board thereon
shall Le forwarded to the (‘entrul Government,

16. Powers of Oentral Government on receipt of report under section 15.—
(1) On receipt of any report from the Board under section 15, the Central Gov-
ernment may issue such directions to the industrial undertaking or undertak-
ings concerned as may be appropriate in the circumstunces, for all or any of
the following purposes, namely:—

(a) regulating the production of any articles or class of articles by the
in}dustria] undertaking or updertakinge and fixing the standards of produc-
ion;

(b) requiring the industrial undertaking or undertakings to take such
steps as the Central Government may consider necessary to stimulate the
development of the industry to which the undertaking or undertakings
relates or relate;

(c) prohibiting the industrial undertaking or undertakings from resort-
ing to any act or practice which might reduce its or their production, capa-
city or economic value;

(d) controlling the ‘prices or regulating the distribution of any articles or
cluss of articles which have been the subject of investigation by the Board.

(2) Where a case relating to an industrial undertaking or the industrial
undertakings pertaining to an industry is under investigation by the Board,
the Central Government may, after consultation with the Board, issue at any
time any direction of the nature refeited to in sub-section (J) to the industrial
undertaking or industrial undertakings, as the case may be, and any such direc-
tion shall have effect until it is confirmed, varied or revoked by the Central
Giovernment on receipt of the report under section 15.

17. Special provisions for direct tontrol by OGentral Government in certain
‘cases.—(1) If, after n direction has been issued in pursuance of section 16, the
Central Govermment i of opinion that the direction has not been complied with
and that any industrial unhdertaking in réspect of which the direction has been
Jssued is being menaged in a manner highly detrimental to the scheduled in-
dustry concerned or the public interest, it mayv refer the case to the Bourd for
decision as to whether the industrial undertaking &hould not be brought directly
under the control of the Central Government.

(2) If the decision of the Board is that the industrial undertaking should be
brought directly under the control of the Central Government, the Central
Government may, hy notified order, authorise any person (hereinafter referred
to as the authorised person) to exercige, with respect to theé whole or any part
of such undertaking, such functions of ecntrol as may be provided by that order
and, so long as an order made under this section is in force with respect to any
undertaking or part thereof,—

(a¢) the authorised person shall exercise his functions in accordance
with any instructions given to him by the Central Government, so how-
ever that he shall not have any power to give any directiont inconsistent
with the provisions of any Act or other ingtrument determining the func-
tions or authority carrying on the undertaking. except in so far as may be
specifieally provided by the order: and
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(b) the undertaking or part shall be carried on in accordance with
any directions given by the authorised person in accordance with the pro-
visions of the order, and any person, having any functions of management in
relation to the undertaking or part, shall comply with any such directions.

(3) Any order made under this section shall have effect notwithstanding
anything inconsistent therewith contained in any enactment other than this
Act or sny instrument having effect by virtue of any enactment other than

this Acs.
- CHAPTER V

MISCELLANEOUS

. 18. Power of Board to call for assistance in any investigation.—The Board
may, for the purpose of making any inquiry or investigation under this Act,
choose one or more persons, possessing special knowledge of uny matter rele-
vant to the inquiry or in_vestigution.’to assist it in holding the inquiry or inves-
tigation, . '

19, Instructions to the Board by Central Government.—(1) In granting any
licences under this Act, the Board shall be guided by sdch instructious on
questions of policy as may be given to it by the Central Government.

() 1If uny dispute arises between the Central Government and ‘the Board
as to whether a quedtion is or is not a question of policy, the decision of the
Central Government thereon shall be final.

20, Powers and procedure of the Board.—The Board shall have all the
powers of a civil court under the Code of Civil Procedure, 1908 (Act V of 1908),
for the purpose of taking evidence on eath (which the Board is hereby empower-
ed to impose) and of enforcing the attendance of witnesses and compelling the
production of documents. and materiai objects, and the Board shall be deemed
to be a civil court for all the purposes of section 195 and of Chapter XXXV of
the Code of Criminal Procedure, 1898 (Act V of 1898).

21. Oonstitution of Advisory Council.—(I) The Centrnl Go :nment shall

coustitute an Advisory Council to advise it on matters concerning the develop-
ment and ¥ regulation of any scheduled industry.

(2) The number and term of office of, the procedure to be followed by, and
the manner of filling casual vacansies among, members of the Advisory Council
sh‘all be such as may be prescribed.

(3) The Central Government shall consult the Advisory Council in reg;n:d
to— ’
* * * * *
(@) the making of any rules under this Act;
(b) any other prescribed matter. i .

- '22. Power to transfer scheduled industries from one part to another
Schedule and to direct application of Chapter IV to certalnpindum'les in Pa.:t’
II.——(‘I)‘ Wherje,.'after consultation with the Board, the Central Government is
of opinion that it is expedient in the public interest so to® do, it may, by
notified order,— - T
(a) direct the transfer of an industry from Part I to Part IT of t
Schedule or from Part II to Purt I of the Schedule, as the case m:\' tv};e
~v O, ‘L : o
(b) direct that all or any of the powers exercisable under Chapter IV
may be exercised in relation to any industry specified in Part II of the
‘SBchedule or any industrial undertaking pertaining to any such industry.
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(8) On ‘the issue of a direction in accordance with the provisions of clause (a)
of sub-section (I) the provisions of this Act shall apply to the industry so
directed to be tranpferred as they apply in relation to any other scheduled
industry in Part I or Part II as is appropriate in the circumstances.

(3) No order shall be issued under this section unless it has been laid in
draft before Parliament and has been approved by it by Resolution passed in
this behalf.

28. General prohibition of taking over management or control of industrial
aundertakings. —After the commencement of this Act, it shall not be competent
for any State Government or a local authority to take over the management
or control of any industrigl undertaking under any law for the time being in
force which authorises any such Government or local authority so to do.

24. Penalties.—(1) Whoever contravenes or attémpts to contravene, or abets
tle contravention of, the provisions of sub-section (I) of section 7, or of sub-
section (I) of section 8, or of sub-section (I) of section 8 read with section 10,
-or of clause (b) of sub-section (£) of sectior; 17, or of any rule the contravention
-of which is punishable under this section, shall -be punishable with imprison-
ment which may extend to six months, or with fine which may extend to five
‘thousand rupees, or with both, and, in the case of a continuing contravention,
with an additional fine which may extend to five hundred rupees for every

«day during which such contravention continues after conviction for the first
such contravention.

‘(2) If the person contravening any of the said provisions is a company or
cther body corporate, every director, manager or secretary thereof shall, un-
less he proves that the contravention took place without his knowledge or
that he exercised all due diligence to prevent such contravention, be deemed
to be guilty of such contravention:

Provided that the company or other body corporate may give notice to the
Central Government that it has nominated a director or manager or secretary
thereof to be the person who shall e liable under this sub-section for the
-contravention of any of the said provisions by the company or other body
corporute, and such person shall, in the case of any contravention of any of
the said provisions by such company or other body corporate, be deemed to
be the person guitly of such contravention under this sub-section * *
until’ further notice cancelling his nomination is received by the Central Gov-
ernment or until he ceases to be a director, manager or sscretary, as the case
may be. of such company or other body corporate. '

25. Exemption of nominated director, manager or secretary from liability
n_certain cases.—Where a director, manager or secretary nominated under the
proviso to sub-section (2) of section 24 is charged with an offence punishable
under that section, he shall be entitled, upon complaint duly made by himn
and on giving to the prosecutors not less than three clear days’ notice in writ-
ing of his intention so to do, to have any other person whom he charges as the
actual offender brought before the court ut the time appointed for hearing the
charge; and if, after the commission of the offence has been proved, the direc-

tor, manager or secretary, as the case may be, proves to the satisfaction of
the court—

(a) that the said other person committed the offence without his know-
ledge, consent or connivance, or '

(b) that he has exercised all due diligence to prevent the commission of
such offence,




of the offence and shall be liable to the

~director, mahager or secretary and the
o shall be discharged.

thut other person shall be copvicted

like punishment as if he were the
* director, manager or secretary, as the case may be,

from any liability in respect of such offence:.

Provided that in seeking to prove any matter as af.oresuid the director;
manager or secretary, as the case may be, may be examined on oath and his
evidence and that of any witness whom he calls in his support shall be subject
to cross-examination by or on behalf of the person whom he charges as the
actual offender and by the prosecutor:.

Provided further thut if the person chprged as the actual offender by the
director, manager or secretary, as the case may be, cannot be hrought before
the court at the time of hearing the charge, the courf shall adjourn the hearing
fron time to time for a period not exceeding three months, and, if by the
end of the said period the person charged as the actual offender cannot still
be brought before the court, the court shall proceed to hear the charge agaiust
the director, manager or secretary and shall, if the offence be proved, convict
the director, manager or secretary.

26. Previous sanction of Central Goverament for prosecution.—No prosecu-
tion for uny offence punishable under section 24 shall be instituted except
with the previous sanction of the Central Goverument.

. _8_7_ Jusisdicuoa of courts—-No vourt inferior to that of a presidency magis-
trate or u magistrate of the first class shall try any offence punishable under
gection 24.

—

28. Delegation.—The Central Government may, by notificd order, direct
that any power exercisable under this Act by the Central Government (except
the power exercisable under section 11) shall be exercised, subject to such
conditions, if any, as may be specified therein, by such officer or euthority
including any State Government and officers and authorities thereof as may
be specified in the direction.

ﬂ' Exemption in special cases.—The Central Government may, if satisfied
that it is in the public interest so to do, exempt any industrial underteking
from the operation of all or any of the provisions of this Act or any rules made
thereunder.

?2:_ "Protection of action taken in good faith.—No suit, prosecution or other
legal proceeding whatever shall lie against any person for anything which is
in good faith done or intended to be done under this Act or the rules made
thereunder.

1. Power to make rules.—(I) The Central Government may, subject to the
condition of previous publication, make rules for carrying out. the purposes of
this Act.

~ (#) In pertioular, and without prejudice to the generality of the foregoing
power, such rules may provide for all or any of the following matters, namely : —
- (9 the remuneration and other conditions of service of members of”

the Board; i

. (b) requiring any industrial undertaking t ide faciliti i

for the training of fechnicians and labour; 76 to provide facilities thereln

" (v *  for the ccllection of any information or elatistics in respect.

of any scheduled industry; 0
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. (d * * the manper in which.industrial undertakings may be re-
‘gistered under gection 7 and the levy of a fee therefor;

te) the procedure for the .grant or issuc of Licences wnd
permissions under sections 8 and 10, and the matters which the Board
may be required to take into account in the granting or issuing of licences
and permissions, imoluding, in particular, the previous consultation by
the Board with the Governments concerned in regard to the grant or issue
of any such licences or the previous consultation by the Centra] Govern-

ment with the Board with regard to any permissions;

(f) the submission- to the Central  Goverrmeat  of cop.es of
all licences issued by the Board under the provisions of this Act;

(9) the conditions which may be included in any licences and perwmissions;
(k) the conditions on which such licences und permissions 1way be
varied or amended under section 9;

(i)} the period within which any action required to be taken
by the Board or any other authority under this Act should be taken;

(j) the maintenance of books, accounts and records relating to
an industrial undertaking and employment of any accounting and uuditing
staff therein;

(k) the submission of special or periodical returns and reports relating
to an industrial undertaking by persons having the control of, or employed
in connection with, such undertaking, and the forms in which and the
authorities to which such returns and reports shall be submitted;

() for any other msutter which requires to be prescribed.
8) Any rule made under this section may provide that a contravention
thereof shall be punishable under section 24.
(4) All rules made under this section shall be laid for not less than thirty
days before Parliament as soon as possible after they are made, and shall be

subject to such modifications as Parliament may mske during the session in
which they are so laid, or the session immediately following.

82. Application of other laws not Barred.—The provisions of this Act shall
be in addition to and not, save as otherwise expressly provided in this Act, in

derogation of any other Central Act for the time being in force, relating to any
of the scheduled industries.

88. Amendment of section 2, Act XIV of 1947,—In section 2 of the Industrial
Disputes Act, 1947 (XIV of 1947),—

(@) in sub-clause (i) of clause (a), after the words ‘‘by & railway
company’’ * * * * the words ‘‘or concerning any such controlled industry
as may be specified in this behalf by the Central Government'' shall be
inserted ;

(b) after clause (¢), the following clause shall be inserted, namely: —

‘(e6) “controlled industry’’ means any industry the control of
which by the Union has been declared by any Central Act to be

expedient in the public interest;’.
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THE SCHEDULE
[See sections 2 and :KQJ ‘O,
Parr 1

(See section 14)
i

Any industry engaged in the manufacture or production of any of the
following, namely:— '
(1) Aircraft. -
(2) Arms and ammunition. _
(8) Coal, including coke and other derivatives.
(4) Iron and steel.
(5) Motor and aviation fuel, kerosene, crude oils and syntheti¢ ‘oilr
(6) Balt.

(7) Ships and other vesséls propelled by the agency of steam, or b~
electricity or other mechanical power.

(8) Bugar.

(9) Telephones, telegraph apparatus and wireless communicatior
apparatus.

(10) Textiles made wholly or in part of cotton or jute.

Parr II

(1) Automobiles, including tractors.

(2) Cement.

(8) Electric lamps and fans.

(4) Electric motors.

(5) Heavy chemicals including fertilizers.

(6) Heavy machinery used in industry including ball and roller bearing
and gear wheels and parts thereof, boilers and steam generating equipment.

(7) Locomotives and rollng stock.
~(8) Machine tools.

(9) Machinery and equipment for the generation, transmission and
distribution of electric energy. '

(10) Non-ferrous metals including alloys.
(11) Paper and newsprint,

(12) Pharmaceuticals and drugs.

(18) Power and industrial aleohol.

(14) Rubber goods.

(15) Tea.

(16) Textiles made of wool.

A7) Vanaspasi.




PARLIAMENT OF INDIA
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